
  

 

 

       

 

 

 

   

          

           

      

          

   

 

 

   

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

FA No.1/2013
 

BEFORE
 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

23.10.2013 

Mr. HL Shangreiso, learned counsel for the appellants 

prays for three weeks’ time for preparation of the paper book. 

The prayer is granted. 

List this case again on 20.11.2013. 

JUDGE 

Lam 



  

 

 

       

 

 

 

   

           

         

           

  

          

   

          

 

   

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

FAO No.1/2013
 

BEFORE
 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

23.10.2013 

The Registry is directed to send reminder to the 

learned Judge District Council Court, Garo Hills Autonomous District 

Council, Tura to send the record of T.S. No.1/2010 without further 

delay. 

This Court also heard the learned counsel appearing 

for the parties. 

List this case again on 20.11.2013. 

JUDGE 

Lam 



  

 

 

       

 

 

 

   

    

            

 

   

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

FAO No.4/2013
 

BEFORE
 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

23.10.2013 

LCR received.
 

List this case for final hearing on 13.11.2013.
 

JUDGE 

Lam 



  

   

 

       

 

 

 

   

           

        

 

 

   

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

Review Petn.No.11/2013 

In MAC Appl.No.7/2008 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

23.10.2013 

List this case on 29.10.2013 along with MAC Appl. 

No.7/2008 which has been disposed of on 01.05.2013. 

JUDGE 

Lam 



  

 

       

 

 

 

   

          

           

      

         

 

   

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

RFA No.1/2013 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

23.10.2013 

Mr. MF Quershi, learned counsel for the appellant 

prays for four weeks’ time for preparation of the Paper Book. 

The prayer is granted. 

List this case again on 20.11.2013. 

JUDGE 

Lam 



REVIEW. PET (SH) 3 of 2012 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
23.10. 2013 
 
  As prayed for by the learned counsel appearing for the 

respondents, list this case on 6/11/2013. 

 

 

 

JUDGE          

    

P.P.Lamare 

 
 
 
 



TEST.CAS (SH) 1 of 2013 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
23.10. 2013 
 
   

  Office note dated 25/9/2013 indicates that steps for service 

of notice of the present Test Cas (SH) No. 1 of 2013/2187-88 to the 

respondents No.1 & 2 by registered post with A/D had been taken on 

25.09.2013.  

  Till date neither A/D Card nor service report returned un-

served. 

  Await service report. 

  List this case on 6/11/2013.  

 

 

JUDGE          

    

P.P.Lamare 

 
 
 



WP (C) 41 of 2011 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
23.10. 2013 
 
  List this case on 18/11/2013. 

 

 

JUDGE          

    

P.P.Lamare 

 
 
 
 
 
 
 



WP (C) 44 of 2013 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
23.10. 2013 
 
  Issue rule. 

  Exchange of pleading is complete. 

  List this case for final hearing on 20/11/2013. 

 

 

JUDGE          

    

P.P.Lamare 

 
 
 
 
 



WP (C) 62 of 2013 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
23.10. 2013 
 
  Mr. B K Das, learned counsel appearing for the 

respondents No. 6,8 &16, prays for 3 (three) weeks’ time for filing 

affidavit-in-opposition. 

  Prayer is granted. 

  Mr. SC Shyam,  learned senior counsel appearing for the 

respondents No. 2 & 3 also prays for 3 (three) weeks’ time. 

Accordingly 3 (three) weeks’ time is granted for filing affidavit-in-

opposition. 

  Prayer is granted. 

  Await service report for respondents No.10 to 16. 

  List this case again on 20/11/2013. 

 

 

JUDGE          

    

P.P.Lamare 

 
 
 
 
 
 



WP (C) 66 of 2013 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
23.10. 2013 
   
  Learned counsel appearing for the respondents submits 

at the Bar that affidavit-in-opposition had already been drafted and 

sent for signature. This Court vide order dated 01.05.2013 had granted 

4 (four) weeks’ time  as a final chance to the respondents for filing 

affidavit-in-opposition.   

          Till date, the respondents have not filed their affidavit-in-

opposition, further 6 (six) weeks’ time is granted to the respondents for 

filing their affidavit subject to the payment of Rs. 500/-  as cost which 

should be deposited in fund of the High Court Bar Association, 

Shillong. 

 List this case on 4/12/2013.  

 

 

JUDGE          

    

P.P.Lamare 

 
 
 
 
 
 



WP (C)72 of 2013 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
23.10. 2013 
 
  As per record, the respondents had already filed affidavit-

in-opposition, therefore the prayer for filing separate affidavit on behalf 

of respondent No. 4 is rejected unless and until there is an application 

for filing separate affidavit-in-opposition for the respondent No. 4. 

  List this case for final hearing on 20/11/2013. 

 

 

JUDGE          

    

P.P.Lamare 

 
 
 
 
 
 
 



WP (C) 103 of 2013 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
23.10. 2013 
 
  Mr. Ambrose Ch. Marak, Director of School Education 

and Literacy Government of Meghalaya, Shillong appears in person 

before this Court and has given an assurance that the subsistence 

allowance for the petitioner will be released within a period of 2 (two 

weeks) from today. In such circumstances 3 (three) weeks’ time is 

granted for releasing the subsistence allowance to the petitioner. 

  Since Mr. Ambrose Ch. Marak, Director of School 

Education and Literacy Government of Meghalaya, Shillong, has given 

an assurance before this Court for releasing the subsistence allowance 

to the petitioner within the said period indicated above, his personal 

appearance is dispensed with until further orders.  

  List this case again on 13.11.2013.  

 

 

JUDGE          

    

P.P.Lamare 

 
 
 
 
 
 
 



WP (C) 116 of 2012 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
23.10. 2013 
 
  Mr. N Mozika, learned counsel appearing for the 

Corporation prays for 3 (three) weeks’ time for producing  the report 

i.e. the advertisement report. 

  Prayer is granted. 

  List this case on 13/11/2013. 

 

 

JUDGE          

    

P.P.Lamare 

 
 
 
 
 



WP (C) 133 of 2013 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
23.10. 2013 
 
  Mr. Debnath, learned CGC appearing for respondents 

No. 1,2 & 4, prays for further 4 (four) weeks’ time as a last chance for 

filing affidavit-in-opposition.  

           Accordingly 4 (four) weeks’ time is granted as a last 

chance for filing affidavit-in-opposition of the  respondents No. 1,2 & 4. 

Respondents No. 5 & 6 had already filed affidavit-in-

opposition. 

List this case again on 20/11/2013. 

 

 

 

JUDGE          

    

P.P.Lamare 

 
 
 
 
 
 
 



WP (C) 188 of 2013 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
23.10. 2013 
 

Mr. S Dey, learned counsel appearing for respondents 1,2 

& 3, prays for only 10 (ten) days time for filing affidavit-in-opposition. 

Prayer is granted. 

List this case on 6/11/2013. 

 

 

 

JUDGE          

    

P.P.Lamare 

 
 
 
 
 
 
 



WP (C) 191 of 2013 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
23.10. 2013 
 

Mr. S Dey, learned counsel appearing for respondents 1,2 

& 3, prays for only 10 (ten) days time for filing affidavit-in-opposition. 

Prayer is granted. 

List this case on 6/11/2013. 

 

 

JUDGE          

    

P.P.Lamare 

 
 



WP (C) 210 of 2013 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
23.10. 2013 
 
  Mr. S C Shyam, learned senior counsel appearing for the 

petitioner submits at the Bar that he has the  instruction from the 

petitioner to withdraw this present writ petition; and accordingly prays 

for allowing to withdraw the writ petition. 

  Mr. H Kharmih, learned counsel appearing for the state 

respondents have no objection. 

  This writ petition is disposed of on withdrawal.  

 

 

JUDGE          

    

P.P.Lamare 

 
 
 
 
 
 



WP (C) 222 of 2011 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
23.10. 2013 
 
  List this case on 18/11/2013. 

 

 

JUDGE          

    

P.P.Lamare 

 
 
 
 
 
 



WP (C) 224 of 2011 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
23.10. 2013 
 
  List this case on 22/11/2013. 

 

 

JUDGE          

    

P.P.Lamare 

 
 
 
 



MC No.246of 2013 
In WP (C) 210 of 2013 

 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
23.10. 2013 
 
  In view of the order passed today in WP(C)No.210/2013, this misc. 

case also stands disposed of.  

 

 

JUDGE          

    

P.P.Lamare 

 
 
 
 
 
 
 



Caveat Petn.No.120 of 2013 
In WP (C) 210 of 2013 

 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
23.10. 2013 
 
  In view of the order passed today in WP(C)No.210 of 2013, this 

caveat petition also stands disposed of.  

 

 

JUDGE          

    

P.P.Lamare 

 
 
 
 
 
 
 



COM.PET (SH)  8 of 2013 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
23.10. 2013 
 
  As prayed for by the learned counsel appearing for the 

petitioner, list this case as a fixed item on 4/11/2013 

 

 

JUDGE          

    

P.P.Lamare 

 
 
 



COM.PET (SH) 5 of 2013 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
23.10. 2013 
 
  None appears for the respondents No. 2 & 7 in spite of 

proper service of notice of this present petition to them. 

   Notice of respondents No. 1,3,5 & 6 have returned un-

served. 

  Steps for service of notice to respondents No. 1,3,4,5 & 6 

by registered post with A/D within 1 week. 

  List this case again on 20/11/2013. 

 

JUDGE          

    

P.P.Lamare 

 
 
 
 



COMPET 7 of 2013 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
23.10. 2013 
 
  Mr. K Paul, learned counsel who entered appearance on 

behalf of the sole respondent, prays for 3 (three) weeks’ time for filing 

affidavit-in-opposition. 

  Prayer is granted. 

  List this case again on 20/11/2013 

 

 

JUDGE          

    

P.P.Lamare 

 
 
 



COMPET 6 of 2013 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
23.10. 2013 
 
  As prayed for by the learned counsel appearing for the 

petitioner further 2 weeks’ time is granted for filing rejoinder affidavit. 

  List this case again on 6/11/2013 

 

 

JUDGE          

    

P.P.Lamare 

 
 



CONT.CAS (C) 13 of 2013 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
23.10. 2013 
 
  None appears for the petitioner. 

  Mr. K P Bhattacharjee, learned counsel appearing for the 

respondent No. 2, prays for 3 (three) weeks’ time for filing affidavit-in-

opposition. 

  Prayer is granted. 

  List this case again on 13/11/2013.   

JUDGE          

    

P.P.Lamare 

 
 
 
 
 



CONT.CAS (C) 21 of 2012 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
23.10. 2013 
 
  As prayed for by the learned counsel appearing for the 

parties, list this case on 20/11/2013. 

 

 

 

JUDGE          

    

P.P.Lamare 

 
 



CONT.CAS (C) 21 of 2013 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
23.10. 2013 
 
  As prayed for by the learned counsel for the respondents 

No. 1,2,3 & 9, further 2 weeks’ time is granted for filing affidavit-in-

opposition. 

  List this case along with CRP No. 12 of 2013 on 

6/11/2013.   

 

 

JUDGE          

    

P.P.Lamare 

 
 
 
 
 
 



CONT.CAS (C) 22 of 2013 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
23.10. 2013 
 
  As prayed for by Mr. A H Hazarika, learned counsel 

appearing for the petitioner, list this case on 29/10/13. 

 

 

JUDGE          

    

P.P.Lamare 

 
 
 
 
 



CONT.CAS (C) 23 of 2013 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
23.10. 2013 
 
  As prayed for by Mr. H Abraham, learned counsel, list this 

case on 29/10/13. 

 

 

JUDGE          

    

P.P.Lamare 

 
 
 
 
 
 



CONT.CAS (C) 28 of 2013 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
23.10. 2013 
 
  Mr. K Khan, learned counsel who enter appearance on 

behalf of respondents 1 & 2, prays for 3 (three) weeks’ time for filing 

affidavit-in-opposition. 

  Prayer is granted. 

  He further contended that the instruction sought for has 

been received by him. 

 

 

JUDGE          

    

P.P.Lamare 

 
 
 
 



CONT.CAS (C) 31 of 2013 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
23.10. 2013 
 
  Mr. N D Chullai, learned senior GA is directed to take 

instruction from the Officer In-charge Rynjah Police Station as to whether 

or not the Executing Court has already executed the relevant judgment 

and decree. 

  List this case again on 13/11/2013. 

 

 

JUDGE          

    

P.P.Lamare 

 
 
 
 
 



CRL. APPEAL. 3 of 2008. 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
23.10. 2013 
 
  List this case on 26/11/2013. 

 

 

JUDGE          

    

P.P.Lamare 

 
 
 
 



CRP. 40 of 2010 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
23.10. 2013 
 
  List this case on 30/10/2013. 

 

 

JUDGE          

    

P.P.Lamare 

 
 
 
 
 
 
 
 



WP (C) 274 of 2013 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
23.10. 2013 
 
  None appears for the petitioners. 

  Learned counsel appearing for the State respondents No.1, 3, 4 & 

5 and Mr. N Khan, learned CGC appearing for respondent No.2 pray for four 

weeks’ time for filing their respective affidavits-in-opposition.  

  The prayer is granted. 

  The Registry is directed to show the name of Mr. N Khan, learned 

CGC as the counsel for the respondent No. 2  in the Cause List.  

  List this case again on 20.11.2013.   

 

 

JUDGE          

    

P.P.Lamare 

 
 
 
 
 
 
 



WP (C) 263 of 2011 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
23.10. 2013 
 
  List this case on 6/11/2013. 

 

 

JUDGE          

    

P.P.Lamare 

 
 
 
 
 



WP (C) 354 of 2012 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
23.10. 2013 
 
  All respondents have filed affidavit-in-opposition. 

  Mr. H Kharmih, learned counsel appearing for 

respondent No 4 prays for 4 (four) weeks’ time for filing rejoinder 

affidavit. 

  Prayer is granted. 

  List this case again on 20/11/2013.   

JUDGE          

    

P.P.Lamare 

 
 
 
 



 
 
 
 
 

 WP (C) 364 of 2012 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
23.10. 2013 
 
  List this case on 26/11/2013. 

 

 

JUDGE          

    

P.P.Lamare 

 
 
 
 



WP (C) 365 of 2012 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
23.10. 2013 
 
  Respondents No. 3 & 4 had filed affidavit-in-opposition. 

  Respondents No. 1 & 2  are not filing affidavit-in-

opposition. 

  Accordingly list this case for final hearing on 20/11/2013.  

  The petitioner may file the rejoinder affidavit if necessary. 

 

 

JUDGE          

    

P.P.Lamare 

 



WP (C) (SH) 235 of 2010 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
23.10. 2013 
 
   

  List this case on 26/11/2013. 

 

 

JUDGE          

    

P.P.Lamare 

 
 
 
 
 
 



WP (C) 6 of 2013 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
23.10. 2013 
 
  Learned counsel appearing for the respondents prays for four 

weeks’ time for filing affidavit-in-opposition. 

  The prayer is granted. 

Interim order passed on 11.01.2013 shall continue until further 

orders. 

List this case on 20.11.2013.  

 

 

JUDGE          

    

P.P.Lamare 

 
 
 
 
 
 
 



WP (C) 206 of 2013 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
23.10. 2013 
 
  Mr. B Bhattacharjee, learned counsel for the respondents No.1, 2 & 

3 prays for four weeks’ time for filing affidavit-in-opposition. 

  Interim order passed on 19.07.2013 shall continue until further 

orders.  

 

 

JUDGE          

    

P.P.Lamare 

 
 
 
 
 
 
 



WP (C) 246 of 2013 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
23.10. 2013 
 
  Mr. R Kar, learned counsel for the petitioner prays for two weeks’ 

time for filing rejoinder to the affidavit-in-opposition filed by the respondent No.3. 

  Prayer is granted. 

  Interim order passed on 30.08.2013 shall continue until further 

orders. 

  List this case on 06.11.2013.  

 

 

 

JUDGE          

    

P.P.Lamare 

 
 
 
 
 
 
 



WP (C) 267 of 2013 
 
 
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
23.10. 2013 
 
  Learned counsel appearing for the respondents No.2 & 3 submits 

at the Bar that affidavit-in-opposition on behalf of the respondents No.1 & 2 had 

already been drafted and sent for signature. Accordingly, he prays for two weeks’ 

time for filing affidavit-in-opposition. 

  The prayer is granted.  

  List this case on 06.11.2013.  

 

 

JUDGE          

    

P.P.Lamare 
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